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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

IMONDAY, THE SECOND DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 2786 OF 2026

Between:

...PETITIONER

AND

1. Syamala Sarat Chander Re{dY, 9./o ^G^9p91^Reddy,.^Aged 
about 68 years,

Otcupation.Agriculture, R/o Ftat No. 301,3-6-369/A/9,Street No. 1, Gagan
tr/ahal S.0, Himayath Nagar,Hyderabad, Telangana-500029.

2

The lncome Tax Officer ward- 4(1), Hyderabad, lT Towers, AC Guards,
Masab Tank, Hyderabad, Telangana-500004.

The Principal Chief Commissioner of lncome Tax, AP and TS, lT Towers, AC
Guards, tviasab Tank, Hyderabad, Telangana-500004.

3. The Assessment Unit, lncome Tax Department, National Faceless
nsiesiment Centre, Delhi, IMinistry of 

'Finance, 
Room No. 401, 2nd Floor, E-

Ramp, Jawaharlal Nehru Stadium, Delhi-1 10003.

...RESPONDENTS

petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ order or direct more particularly one in the

nature of Writ of Mandamus, declaring the Notice u/s 148 dt. 29.03-2023 issued by

the 1st Respondent for A.Y. 2016-17 vide DIN No. ITBA/AST1S|148-112O22-

23t1O51573361(1), consequent to the order passed u/s '148A(d) dt. 29'03'2023

vide DtN No. |TBA/AST tFl148A]2022-2311051551945(1 ) and issued by the

JAg(1st respondent) instead of FAO(3rd respondent) and consequential orders

and notices, set-aside assessment proceedings and penalty order passed vide



order uts 271(1Xb)of the Act dt. 06.05'2024,as void' illegal' and contrary to the

provisions of lnccme-tax Act and contrary to the Principles of Natural Justice'

IA NO: 1 OF

petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filecl in support of the petition' the High court may be pleased to stay

all further proceedings pursuant to the Notice u/s 148 dt' 29'03'2023issued by the

lstRespondentforA.Y.2016-lTvideDlNNo.ITBA/AST/S/148112022-
23t1051573361(1)andthePenaltyorders,andmaypasssuchotherorder(s)as

the Hon,bre court deems fit and proper in the interests of substantiar justice, as

otherwise the Petitioner would be put to irreparable loss and severe injury'

Counselforth':Petitioner:SRIDUNDUMANMOHAN

Counsel for the Respondents: MS BOKARO SAPNA REDDY'. 
SENIOi iC PON INCOME TAX DEPT

The Court marle the following: ORDER



TIIE HON' THE CHIEF JUSTI CE SRT APARESH KUIVI AR SINGTI

AND

TT{E HON'BLE SRT JUSTICT] G.M.M.OHTUDDTN

WRTT PETITIO No.2786 of 2026

Dated: 02.02.2026

Iletrveen:

Syanrala Sarat Chander Reddy

and

'l'he Income '[ ax Officer, Ward - 4( 1),

I-lyderabad, #lT Tor,vers, AC Guards, Masab Tank,

Flyderabad, felangana - 500 004,

and 2 others.

... Respondents

ORDER:

... Petitioner

Learned counsel Sri Manrnohan Dundu appears for the petitioner

Ms. Bokaro Sapna Reddy, learned Senior Standing Counsel for

Income Tax Department, appears for the respondents
t
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
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2. The notice under Section 148 of the Incorne Tax Act, 1961. for

the assessrnent 1,car 2016-2017 dated 29.03.2023 is being assailed norv

on the grouncl that thc.iurisdictional assessing authority did not have the

.iurisdictirn to unclcrl.ake thc assesslncnt after corning into force of the

I'acelcss lssessrnent scherne

3. The pctitioner has approached thc appellate authority i.e., the

Cornrnis:;ioner of Inconrc 'l'ax (Appcals), rvhereby vide order dated

09.12.20/4 the matter was rernanded to the assessing of ficer to make a

fresh asscssntent in the light o['the documentary evidences as may be

placed bt:ftrrc hirn and a{icr nraking suclt inquiries as lnay'be considered

expedient by the assessing officer. 'l'he present rvrit petition is filed after

the remarrcl tcl the assessing officer taking the ground of.iurisdiction.

4. Lt:arned Senior Standirrg Counsel for Iucome Tax Department

subrnits that the plea of .iLrrisdiction rvas not raised before the appellate

authority

5. I-i:arned counsel fbr the petitioner subrnits that the petitioner has

approached this court as the ruling of this court on the subject has to be

followed even afier remand by the assessing authority. He prays that an

appropriitte clirectiot'r lna)/ be issued upoll the assessing authority to
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place the matter before the faceless assessment authority for undertaking

fresh assessment.

6. We are of thc considered vieu, that in the light of the decision

rcnclcrecl in Kankanala Ravinclra Reddy v. Incornc Tar Officcrl. at

this stagc after rcmand, the assesslnent ought to bc carried out by the

tacclcss assessrnent authority. This shall rneet the ratio rendered in

Kahkanala Ravindra Reddy (supra). -l'he petitioner shall take such a

plea beltrrc the assessing authority on his appearance, r.vherealter thc

matter u'ould be placcd belbrc the facelcss assessment authority.

1. The.rtrit peLition is accordinelv disposed of. 'l'here shall bc no

order as to costs

Miscellaneous applications pending, if any, shall stand closed

@oas ) I Sg )a2lmaw'" Cont s fi4 [f"l^",tr"^^]
sDr-K. MADHAVI-/

ASSISTANT REGISJB#rR

/TRUE COPY/
SECTION OFFICER

To,

1. The lncome Tax OfficerWard- 4(1)' HtqefPad' lT Towers' AC Guards'

Masab Tank, Hyderabad, Telangana-sUUUU4'

2. The Principal chief commissioner of lncome Tax {P and TS, lT Towers' AC

crrio", vrLi"o tini, Hyderabad, Telangana-500004'

3. The Assessment Unit, lncome Tax Deqartment,National Faceless

Assessment Centie,"O"if,i Ufinistry otFinfl--9.'5oom No' 401,2nd Floor' E-

iiil;, J;;;h" rdi 
-triehru 

stadi um, Delh i- 1 1 0003'

4.oneCCtoSRI.DUNDUMANMoHAN,Advocate[oPUC]

5.oneCCtoSRI.BoKARoSAPNAREDDY,(SENIoRSCFoRINCoME
rAX) [OPUCI
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HIGH COIJRT

DATED ;0',,210212026

ORDER

,, .i: S
I

'7 .ro

2 6 fts zCI2fi

*

L)

WP.No.21'86 of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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